CEN TRAL ADMINT STRATIVE TRISUN AL P RINCIP AL BENCH

1) C.C.P No,285/98
hHF

in
0.7.N0,2873/97 _

1A

New Delhi: this the .4 - day of August, 1995,

HON *SLE MR, Se Re-ADIGE, VICE CHAIRMAN (A).
HON *SLE MR.KULDIP SINGH,MmBER (3)

shri Naeem UL1lah Khan,
S/o shri Khali tllah Khan,
R/o. 951, Telibara,

Mohe Kishan Ganj,
sadar Bazary

Del hi XEEX Ppplicant.g

2) Co CoP 0N00287/98

N
0.8.N0.215/58

Bhagavati Prasad Shama,
C-6/35, Yamuna W har,

DBlhi '53 seevce mplican"ca‘]
_3) C.CeP.No.288/98

IN
0 & A.NO 021 91/98

Iftikhar=uzezaman,

o0 Mr, zZiaur Rahman,

R/o F=21, Haji Oolony ,

Jamia Naga Okhla, :

NQU %lhi g 110025 ecoee e mﬂlicmto

4) CQ'COP QNOQZ 96/ 98
IN '
O.08.N0,.391/97

Snte Wiay Laxmi,
Wo shrikant shama,

R/fo Xx=2485, Gali No,3,
Raghuvir Pura-11, Gandhi Nagar,
Del hi Sceveacce Q:)plicantﬁ

5) C.C.PN0.297/98
N

OcncNo.B838/97

/



_—

L] 2-

e

!

Komal Ysmma, %;’lj
0/0 Late shri Surssh Chandra Vema, s
R/lo 1175, Gali Dharasmshala uali,

Mohalla Imli Kucha Pati Ram, :
m1hi. s0svsece mplicant.

Yo rsus

1. shri P,.G.Mankad,
Secratary,
Ministry of Infomation & Broadecasting,

Shastrl Bhawan,
New Del hie

2, Df;: 0.P oKejriual’
Dirgctor General,
all India Radio,

Parliasment Strest, )
New Del hi Pesee Re@pﬂﬂdmtsfl

For ppplicants Shri s.Y.Khane
N _.
for Respondentss Shri-P.K.Guptas

—ORNER__

HON 'BLE MR, 5. R ADIGE, VICE CHATRIaN (a).

© Tese ®s are 'bei"égi di'spD'SB({Of' by this

common o rdele

2, : Heard both sidesd

3. By the CAT P.B, order dated6,7.98 in
0.A.N0,2873/97 and connacted UAs, uherein applicants
(who were engaged as Transmission Exacuti ves/P o duction
Assistants on éasual basis usually for 10 days in a
month ) had sought regul arisation, thoss Ops ware
al lowsd; the impugned letter/order datad 1041, 97
infoming then that they had not been found eligibls
for regul arisation wnder the Scheune approved by tha
Tribwal was quashad/—and respondents were dirscted
to consider the cases of all thr;sa applicants fopr
regul arisatia’l\af[éhe assumption that they had been

engaged for mopg than 72 days in a calshdar year in

AIR, -1



-3 -

4¢ Pupsuant to that order dated 6.7. respon dents,
after consi_defing applicants?! case for regul arisation
have issuad impugned O,M, dated 5,2.99 whereby spplicent
have bean appointéd as T.fs ( Gensral & Production)
subjoct to certain conditionss One of the conditions
is that their sppointment will be subject to the
outcoms of 0AMN0.1582/98 and till ths outcome is
known, the zppointment will bs adhoec. Mplicants?
right to be sppointed as T.E€( G & P ) shall howsver

ronain undisturbed,

5e It has bgen pointed out by respondsnts that
as per relesvant recruitment rules, there is neo
provision for direct recruitment of T.Es (G & P)
against which spplicants could be mnsidersd for
regul arisations The feeder cadre for the post of
T.E. (G & P) is senior grade G. As ete, The G.As in
oo rdarshan have filed 0,A.N041582/98 by VY, K.Jain
& Ors, in which they have contendad that they ars
eligible for promotion as T.es { G & P) and the
Tribwal has péssed interim order dated 2,12,98
(tnnexure=p=V) in that 0p di recting maintenance

of the status quos

6e ~ In the facts and circumstances noticed abo vg ’
it cannot be said that the impugned dirders datad
542,99 constitutes deliberats and wil ful disobedience
of the Tribtnal.'is order dated 627398 to warrant

initiating contempt proceedings against respondents,

7. . The C.Ps are disnissed and notices to alleged
contemnors arae dischargeds
8. Let owpies of this order be kept on sach of

the C.Fs' case recordd

A

{’/‘\;\:M:,K. fé Jeli g

( KuLpip singi ) . S.R.ADICéa
/ua/ - mmBsER()Y. \!IPF FHaT 8 el (a) .



